299 Written Answers

U. P. S. C

299, Th. Lakshman Singh Charak:
Will the Minister of Home Affairs be
pleased to state whether the rules for
regulating the service conditions of
the persons working in the Union
Public Service Commission have been
finalised?

The Minister of Home Affairs and
States (Dr. Katju): Under article
372(1) of the Constitution, the regu-
lations formerly framed under Sec-
tion 265(2) of the Government of
India Act, 1935, and then known as
the Federal Public Service Commis-
sion (Conditions of Service) Regula-
tions, were continued in force. Certain
adaptations and amendments have
been made in those regulations after
the commencement of the Constitu-
tion. The question of making some
further amendments is under consi-
deration.
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The Minister of Defence Organisa-

tion (Shri Tyagl): (a) Approximately
10 lakh rupees.

(b) Officers 27
Junior Commissioned Officers. 20
Other ranks. 887

SpirITUOUS DRUGS

28. Dr. Amin: Will the Minister of
Finance be pleased to state:

(a) when the Bill for achieving uni-
formity in excise rules and regulations
governing the manufacture, possessinon
and sale of spirituoug drugs will be
{ntroduced: and

23 FEBRUARY 1854

Written Answers 200

(b) whether it is a fact that a draft
Bill has been circulated to State Gov-
ernments for their comments?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) A draft of
the Medicinal and Toilet Preparations
(Excise Duty) Bill providing for uni-
form rates of excise duty on medi-
cinal and toilet preparations contain-
ing spirit, and for a uniform proce-
dure for collection thereof and regu-
lation of ancillary matters, has been
prepared and the Government of
India are at present engaged in the
examination of certain substantive
provisions made in the draft, with
reference to the provisions of the
Constitution. The Bill will be in-
troduced in Parliament as soon as
this examination has been completed.

(b) Yes, Sir. The comments of the
State Governments have been receiv-
ed and have been carefully consider-
ed by the Government of India.

ExprrT COMMITTEE (EXCISE)

29. Dr. Amin: Will the Minister of
Finance be pleased to statle:

(a) whether it is a fact that the Ex-
pert Committee (Excise) has recom-
mended the abolition of vend-fee on
spirit used for industrial purposes
and

(b) if so, at what stage is thc re-
commendation?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). The
Expert Committee (Excise) have
recommended that no vend fee or
pass fee should be levied on dena-
tured spirit or spirit specially dena-
tured for industrial purposes.

The views of some of the State
Governments on the recommendations
of the Expert Committee (Excise)
have already been obtained, and
those of others are awaited. Mean-
while, certain points affecting the
constitutional position in regard to
the levy of such fees are under the
active consideration of the Govern-
ment of India.





